
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
 

LOK SABHA 

UNSTARRED QUESTION NO. 1116 
 

TO BE ANSWERED ON THE 08TH FEBRUARY, 2022/ MAGHA 19, 1943 (SAKA) 
 

APPORTIONMENT OF MANPOWER BETWEEN UT LADAKH & UT JK 
 

1116.  SHRI JAMYANG TSERING NAMGYAL: 
 

Will the Minister of HOME AFFAIRS be pleased to state:  
 

(a) whether the Government has completed the apportionment and allocation 

of man power between the UT Ladakh and UT J&K among the employees 

working at the Sher-I-Kashmir institutes of Medical Sciences (SKIMS), Saura 

Srinagar in particular and employees of erstwhile J&K in general; 
 

(b) if so, the details thereof; 
 

(c) if not, the reason thereof and the steps taken by the Government to 

complete this process; 
 

(d) the time by which the Government will be able to complete this 

apportionment and allocation of man power to UT Ladakh? 
 

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
 

(SHRI NITYANAND RAI) 
 

(a) to (d):  Apportionment of manpower between Union territory of Jammu & 

Kashmir and Union territory of Ladakh is governed in terms of Section 89 of 

the Jammu and Kashmir Reorganization Act, 2019 in respect of substantive 

Government employees. The apportionment of such category of employees 

has been finalized where under 11189 employees have been apportioned to 

Union territory of Ladakh. 

Further, the apportionment of employees of autonomous bodies, public sector 

undertakings, agencies etc, is governed in terms of Section 92 of the said Act, 

which  provides  for  determining  the modalities for distributing  the personnel  

-2/… 



-2- 

LU.US.Q.NO.1116 FOR 08.02.2022 

between the successor Union Territories by the concerned bodies. The Sher-I-

Kashmir   institutes of Medical Sciences (SKIMS), Saura, Srinagar is  an 

Autonomous Tertiary Healthcare Institute. There is no equivalent organization 

in the UT of Ladakh to accommodate the employees of the SKIMS and hence, 

the apportionment of manpower of the employees of the Institute, in terms of 

Section 92 of the Jammu and Kashmir Reorganization Act, 2019, may not be 

feasible. 
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